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(अ)(अ)
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..

.—आयकर अिधिनयम, 1961 (1961 का 43) क� धारा 10 के उपवा� य (46) के तहत 

�द� त शि� तय� का �योग करते �ए के� � सरकार एत�ारा उ� त उपवा� य के �योजन� के िलए � टेट लोड िड� पैच 

स$टर अनसडयूलड इंटरच$ज फंड-व�े ट बगंाल � टेट इले� ,िसटी ,ांसिमशन कंपनी िलिमटेड पैन नं. 

(एएआईएएस0980जे), जो /क इलेि�,िसटी ए� ट, 2003 (2003 का 36) के तहत ग1ठत िनकाय ह,ै को उ� त 

िनकाय के उ4दतू होने वाली िविन5द6 ट आय के बारे म$ अिधसूिचत करती ह,ै नािमत :- 

(क) अनसडयूलड इंटरच$ज चाज8;  

(ख) : याज से उ4भूत या <ु>प� न आय; 

 (ग) िविन5द6 ट और अनसडयूलड इंटरच$ज चाज8 से आय के संबंध म� । 

2. यह अिधसूचना िन? निलिखत शतA के अB यधीन �भावी होगी /क, नािमत  � टेट लोड िड� पैच स$टर 

अनसडयूलड इंटरचेज फंड  -  व�े ट बगंाल � टेट इले�,िसटी ,ांसिमशन कंपनी िलिमटेड :-  

(क) यह कोई भी वािणिEयक काय8कलाप म$ संलF न नहG होगा;  

(ख) इसके /Hयाकलाप और िविन5द6 ट आय का � वJप संपूण8 िव� तीय वषA म$ यथावत रह$ग;े  

(ग) यह उ� त अिधिनयम क� धारा 139 क� उपधारा (4ग) के उपवा� य (च) के उपबंध� के अनुसार 

अपनी आयकर िववरणी दायर करेगा।  
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3. यह अिधसूचना िव� तीय वष
 2012-2013, 2013-2014, 2014-2015 के िलए लागू माना जाएगा और िव� त वष
 

2015-16  और 2016-17 तक लागू रहगेी।  

 [फा. सं.196/51/2012-आ.का.िन-I] 

दीपिशखा शमा8, िनदशेक  

 

  

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 2nd March, 2016 

No. 12/2016   

S.O. 639(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 

1961 (43 of 1961), the Central Government hereby notifies for the purposes of the said clause, the State Load 

Despatch Centre Unscheduled Interchange Fund–West Bengal State Electricity Transmission Company 

Limited (PAN AAIAS0980J), a trust constituted under the Electricity Act, 2003 (36 of 2003) in respect of the 

following specified income arising to that trust, namely :- 

(a) residual money in the unscheduled interchange pool balance account;   

(b) interest on fixed deposits and auto-sweep accounts; and    

(c) income incidental to or related to unscheduled interchange. 

2. The notification shall be subject to the following conditions, namely that the State Load Despatch 

Centre Unscheduled Interchange Fund – West Bengal State Electricity Transmission Company Limited,- 

(a) shall not engage in any commercial activity; 

(b) shall not change its  activities and the nature of the specified income shall remain unchanged 

throughout the financial years; and  

(c) shall file return of income in accordance with the provision of clause (g) of sub-section (4C) 

section 139 of the said Act.  

3.    This notification shall be deemed to be applicable for the financial years 2012-2013, 2013-2014, 

2014- 2015 and applicable for the financial years 2015-2016 and 2016-2017. 

[F. No. 196/51/2012-ITA.I] 

DEEPSHIKHA SHARMA, Director  
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